ORDER L

Parties to Suils.

o'méy be joined as plaintiffs.

er of Court to order separate trials.

nay be joined as defendants.

jay give judgment for or against one or
ore of joint parties. .
'ﬂ:im n:!eed not be interested in all the relief
Uclaimed. - ;

nder of parties liable on same contract.
plaintiff in doubt from whom redress is to

e person may sue or defend on behalf of all in
same interest.
sjcinder and non-joinder.
Gitin name of wrong plaintiff.
Sourt may strike out or add parties.
ere defendant added, plaint to be amended.
onduct of suit.
;!:Jearance of cne of several plaintiffs or defen-

- dants for cthers. .
Dbjections as to nonjoinder or misjoinder.

ORDER IL
Frame of Suit.

rame of suit. )

“Smit to include the whole claim.

elinquishment of part of claim. _

Ymission to sue for one of several reliefs.

er of causes of action.

“certain claims to be joined for recovery of
nmoveable property. .

ims by or agzinst executor, administrator or
“heir. .
.r of Court to order separate trials.
jections as to misjoinder.

ORDER IIL
Retognised Agents and Pleaders.

ppearances, etc,, may be in person, by recug-
“nized agent or by pleader.

gnized agents.
ice of process ¢n recognized agent. .
intment of pleader.
ice of process on pleader.

t to accept service. .
ointment to be in writing and to be filed in
Court,

ORDEFR 1V.

Institution of Suils,

t to be commenced by plaint.
gister of suits,

' ORDER V.
Is5ue and Service of Summons.

Issue of Summons.

sxed to summons,

2.

RuiLes, v SRR :

|
¢ order defeadant or plaintifi Lo appear |

r in person umnless |

5. Summeons to be either to settle issues or for fina
disposal. - 1
Fixing day for appearance of defendant.
7. Summons to order. defendant to produce docu-
ments relied on by him. =~
8. On issue of summons for final disposal, defen-
dant to be directed to produce his witnesses.

Service of Summons.

9. Delivery or transmission of summons for service.

10. Mode of service.

11. Service on several défendants.

12. Service to be on defendant in person when practi-
cable, or on his agent.

13. Service on agent by whom defendant carries on
business. .

14- Service on agent in charge in suits for immove-
able property. - '

15. Where service may be on male member of defen-
dant’s family.

16. Person served to sign acknowledgment.

17 Procedure when defendant refuses to accept
service, or cannot be found.

18. Endorsement of time and manner of service.

19. Examination of serving officer.

20. Substituted service.

Effect of substituted service.
Where service substituted, time for appearance to

be fixed.

21, Service of summons where defendant resides within
jurisdiction of another Court. :

22, Service, within Presidency-towns and Rangoon,
of summons issued by Courts outside.

23. Duty of Court to which summons is sent.

24. Service on defendant in prison.

25. Service where defendant resides out of British
India and has no agent.

26. Service in .foreign territory through Political
Agent or Court.

27. Service on civil public officer or on servant of
railway company or local authority.

28. Service on soldiers.

2g. Duty of person to whom summons is delivered or
sent for service.

30. Substitution of letter for summons.

ORDER VL

Pleadings ge}zerally.

1. Pleading.
2. Pleading to state material facts and not evidence.
3. Forms of pleading. _
4. Particulars to be given,where necessary.
5. FHurther and better statément, or particulars.
6. Condition precedent.
7. Departure.
8. Denial of contract.
9. Efiect of document to be stated.
10. Malice, knowledge, etc.
11. Notice.
12, Implied contract, or relation.
13. Presumptions of law.
14. Fleading to be signed.
15. Verification of pleadings.
10. Striking out pleadings.
17. Amendment of pleadings.
18. Failure to amend aiter order.

ORDER VIL

o Plaint.




Roigs, - = o

7. Relief to be specifically stated.
I 8. Relief founded on separate grounds.
~9. Procedure on admitting plaint.
" Concise statements.
-10: Return of plaint.
~ Procedure on returning plaint.
11. Rejection of plaint.
12. Procedure on rejecting plaint.
12 Whore rejenti -

sendation of oo

- 6. Grounds of exem tion from limitation Juw.

- reientinn of olairt dors net preclude pres

Documents relied on in'plaint.

14. Production of document on which plaintiff sues.
List of other documents,
15. Statement in case of documents not in his pos-
session or power.
16. Suits on lost negotiable instruments.
17, Production of shop-book.
Original entry to be marked and returned.
18, Inadmissibility of document not produced when
plaint filed.

ORDER VIIL
_W}-z':;‘en Statement and Set-of.

1. Written statement.
2, New facts must be specially pleaded.
3. Denial to be specific.
4. Evasive denial.
5. Specific denial. )
6. Particulars of set-off to be given in written state-
ment. .
Effect of set-off,
7. Defence or set-off founded on separate grounds.
8. New ground of defence.
9. Subsequent pleadings. .
10, Procedure when Far!y fails to present written
’ statement called for by Court.

. ORDER IX.

Appearance of Parties and Consequence of
Non-appearance.

1. Parties to appear on day fixed in summons for
defendznt tu appear and answer.

2. Dismissal of suit where summons not served in
consequence of plaintiff's failure to pay costs.

3. Where neither party appears, suit to be dismissed.

‘4. Plaintifimay bring fiesh suit or Court may restore
suit to file.

5. Dismissal of suit where plaintiff, after summons
returned unserved, fails for a year to apply for
fresh summons.

6. Procedure when only plaintiff appears.

" When summons duly served.
When summons not duly served. .
When summons served, but not in due time.

7. Procedure where defendant appears on day of
adjourned hearing and assigns good cause “for
previous non-appearance.

. 8. Procedure where defendant only appears.

9. Decree against plaintifi by default bars fresh
suit,

10, Procedure in case of non-altendauce of one or
more of several plaintiffs.

11. Procedure in case of non-attendance of one or
more of several defendants.

12. Conseguence of non-attendance, without sufficient
cause shown, of party ordered to appear in
person.

Selting aside Decrees ex pavte.
13, Setting aside decree ex parte against defendant.

14. Mo decree to be set aside without notice to
opposite party.

ORDER X.
Examination of Parties by the Court. 1

1. Ascertainment whether allegations in plead
are admitted or denied. | T
2. Oral examination of party, or companion
party. o =
3. Substance of examination to he written,

Ur dllefhnily wo plitad

answer,

ORDERXI. -

Discovery and Inspection.

1. Discovery by interrogatories.
2. Particular interrogatories to be submitted.
3. Costs of interrcgatories.
4. Form ofinterrogatories.
5. Corporations.
6. Objections to interrogatories bv answer.
7. Setting aside and striking out interrogatories.
8. Affidavit in answer, filing.
9. Form of affidavit in answer.
1o. No exception to be taken.
11. Order to answer or answer further.
12. Application for discovery of documents.
" 13. Athdavit of documents.
14. Production of documents.
15. Inspection of documents referred to in pleadig
or affidavits.
16. Notice to produce. 5
17. Time for inspection when notice given.
18. Order for inspection.
10. Verified copies.
20. Premature discovery.
21, Non-compliance with order for discovery.
22. Using answers to interrogatories at trial.
23. Order to apply to minors.

' ORDER XII.

.
Admissions.

1. Notice of admission of case.
2. Notice to admit documents. -
3. FForm of notice.
4. Notice to admit facts.
5. Form of admissions.
6. Judgment on admissions,
g. Affidavit of signature.
. Notice to produce documents,
9. Costs,

ORDER XIIIL

Productior Impounding and Return of D,
’ ments.

1. Documentary evidence to be produced at f
hearing.

2. Effect of non-production of documents. -

3. Rejection of irrelevant or inadmissible docume

4» Endorsements on documents admitted in e
dence.

5. Endorsements on copies of admitted entrics
books, accounts and records. 4

6. Endorsements on documents rejected as i
missible in evidence. . 1

7. Recording of admitted and return of rejed
documents. i _

8. Court may order any document to be impound

9. Return of admitted docaments. &

to. Court may send for papers from its own recol
or irom other Courts,

11. Provisions as to documents applied to mate
objects,
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~_ ORDER XIV.

tleyz'é'erkf -.qf Issues and Determination of
it on Issues of Law or on Issues agreed

raming of issues.

ues of law and of fact.
aterials from which issues may be framed.
ourt may examine witnesses or documents befaie
framing issues.

Power to amend, and strike out, issues,
, Questions of fact or law may by agreement be
.. stated in form of issues. )
7. Court, if satisfied that agreement was executed in
. good faith, may pronounce judgment.

ORDER XV.
“Disposal of the Suit at the first hearing.

Parties not at issue, )
- One of several defendants not at issue,

3. Parties at issue, .

4. Failure to produce evidence.

ORDER XVIL

Summoning and Attendance of Witnesses.

- Summons to attend to give evidence or produce
.. documents.
2. Expenses of witness to be paid into Court on
- applying for summons.
_ Experts,
Scale of expenses. .
3. Tender of expenses to witness. -
4. Procedure where insufficient sum paid in.
.. Expenses of witnesses detained more than one

] lace and purpose of attendance to be
~ specified in summons.

6. Summons to produce document.

7. Power to require persons present in Court to
~© give evidence or produce document.

8. Summons how served.

9. Time for serving summons. .
0. Procedure where witness fails to comply with
.- summons.

1, If witness appears, attachment may be withdrawn,
2. Procedure if witness fails to appear.

Mode of attachment.

ourt may of its own accord summon as witnesses
strangers to suit. '

uty of persons summoned tq give eviden:ze or
ptoduce document.

+ When ttey may-depart.

Application of rules 10 to 13. ;

8. Procedure where witness apprehended cannot give
evidence or produce document.

o witness to be’ordered to attend in person un-
- less resident within certain limits.

Consequence of refusal of party to give evidence
“when called on by Court.

les as to witnesses to apply to parties sum-
‘noned,

ORDER XVII,

.Adjbwnments.

Court may grant tite and adjourn hearing.

-0sts of adjournment. -

rocedure if parties fail to appear on day fixed.

Court may proceed notwithstanding either parly
fails to produce evidence, etc.

ORDER XVIIL

eaving of the Suit and Examination of
Witnesses.

RuLes. - A - el .
4. Witnesses to be examined in open Court. :
g. How evidence shall be taken in appealable cases.

6. When deposition to be interpreted.
7. Evidence under section 138. :
8. Memorandum when evidence not taken down by

“}udge. A et
9. When evidence may be taken in English.
10. Atclly particular question and answer may be taken
own.
11. Questions objected to and allowed by Court.
12, Remarks on demeanour of witnesses.
13. Memorandum of evidence in unappealable cases,
" 14. Judge unable to make such’ memorandum to record
reasons of his inability.
15. Power to deal with evidence taken before another
Judge.
16. Power to examine witness immediately.
17. Court may recall and examine witness,
18. Power of Court to inspect.

-ORDER XIX,
' - Affidavits.
1. Power to order any point to be proved by affi.
davit,

2. Power to order attendance of deponent for cross-
examination,

3. Matters to which affidavits shall be confined.

ORDER XX. -
Fudgment and Decree.

-

Judgment when pronounced.
Power to pronounce judgment written by Judge's
predecessor.
Judgment to be signed.
Judgments of Small Cause Courts.
Judgments of other Courts.
Court to state its decision on each issue.
Contents of decree.
Date of decree. .
. Procedure where Judge has vacated office before
signing decree. : :
9. Decree for recovery of immoveable property._ -
10. Decree for delivery of moveable property.
11. Decree may direct payment by instalments,
Order, after decree, for payment by instalments.
12. Decree for possession and mesne profits.
13. Decree in administration-suit.
14. Decree in pre-emption-suit.
15. Decree in suit for dissolution of partnership,
16. Decree in suit for . account between principal and
agent. . :
+7. Special directions as to accourits.
18. Decree in suit for partition of property or separate
possession of a share therein. .
19. Decree when set-off is allowed.
Appeal from decree relating to set-off.
20, Certified copies of judgment and decree to be
furnished. :

B

©= ovn

ORDER XXI.

Execution of Decrees and Orders.s
Payment under Decree.

I. Modes of paying money under decree.
2. Payment out of Court to decree-holder.

Courts executing Decvees.

3. Lands situate in more than one jurisdictior.

4. Transfer to Court of Small Causes.

5. Mode of transfer.

6. Procedure where Court desires that its own decree
shall be executed by another Court.

5. Court receiviig copies of decree, etc., to file same
without proof,

8. Eccutivn of decrs

e or order by Court to which

z transierred

iy
]
o J
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Ruizs. : o - : _Rulﬁ-, :
APPI;"“ﬁ*”‘f or execution. 49. Attachment of partnership property.

10. Applicz:tion for execution.

11. Oral application.

Written application.

Application for attachment of moveable property
not in judgment-debtor’s possession.

12.

e
3 perty to contain certain particulars,
P tg reeire certified extract from Collector’s
register in certain cases.
Application for execution by joint decree-holder.
'16. Application for execution by transferee of decree.
17. Procedure on receiving application for execution
"~ of decree.
18. Execution in case of cross-decrees.
19. Execution in case of cross-claims under same
decree.
20, Cross-decrees and cross-claims in mortgage-suits.
21. Simultaneous execution.
22. Notice to show cause against execution in certain
) - cases, *
Procgd!.}re after issue of notice.

15

23.
Process for execution.

Process for execution.

24.
Endorsement on process,

25.
Stay of execution.

26. When Court miay stay execution.

Power to require security from, or impose condi-

tions upon, judgment-debtor.

27. Liability of judgment-debtor discharged.

28, Order of Court which passed decree or of appel-
late Court to be binding upon Court applied to.

29. Stay of execution pending suit between decree-
holder and judgment-debtor. .

Mode of execution.

10. Decree for payment of money. :

31. Decree for specific moveable property.

32. Decree for specific performance f{or restitution

_of gonjugal rights or for an injunction.

Discretion of Court in executing decrees for
restitution of conjugal rights.

Decree for execution of document, or endorse-
ment of negotiable instrument.

Decree for immoveable property.

Decrec for delivery of immoveable property when
in occupancy of tenant,

33.
34

35¢
'36.

Arrest and detention in the civil prison.

Discretionary power to permit judgment-debtor
to show cause against detention in prisun.

Warrant for arrest to direct judgment-debtor to
be brought up. )

39. Subsistence-allowance.

40. Proceedings on appearance of judgment-debtor in

obedience to notice or after arrest.

a1.
38.

Attachment of property,

41, Examination of judgment-debtor as to his pro-
perty.

42. Attachment in case of decree for rent or mesne
protits or other matter, amount of which to be
subsequently determined.

43, Attachment of moveable property, other than
agricultural produce, in possession of judg:
ment-debtor, :

44. Attachment of agricultural produce.

45. Provisions as to agricultural produce- under
attachment.

40+ Attachment of debt, share and other property not
in possession of judgment-debtor,

47. Attachment of share in moveables,

48. Attachment of salary or allowances of public
officer or servant of railway company or local
aathority.

)

Application for attachment of immoveable pro- |

50. Execution of decree against firm.

51. Attachment of negotiable instruments.

52. Attachment of property in custody of Court or |
public officer.

53. Attachment of decrees.

54. Attachment of immoveable property.

55. Removal of attachment after satisfaction of
decree,

§6. Order for pavinent of coin or currency notes o
party entitled under decree.

57. Determination of attachment.

Investigation of claims and objections.

58. Investigation of claims to, and objections to

attachment of, attached property.
Postponement of sale.

59. Evidence to be adduced by claimant.

60.,Release of property from attachment.

61. Disallowance of claim to property attached.

62. Continuance of attachment subject to claim .of
incumbrancer. =

63. Saving of suits to establish right to attached

property.

Sale generally, -

04. Power to order property attached to be sold
and proceeds to be paid to person entitled.
65. Sales by whom conducted and how made,
66. Proclamation of sales by public auction.
67. Mode of making proclamation,
68. Time of sale.
' 69. Adjournment or stoppage of sale,
70. Saving of certain sales. ’
71. Defaulting purchaser answerable for loss on
re-sale.
72. Decree-holder not to bid for or buy property
without permission.
Where decree-holder purchases,
decree may be taken as payment.
73. Restriction on bidding or purchase by officers,

amount of

Sale of moveable property.

74. Sale of agricultural produce.

75. Special provisions relating to growing crops.

76. Negotiable instruments and shares in corporations,

77. Sale by public auction.

78. Irregularity not to vitiate sale, but any person
injured may sue.

70. Delivery of moveable property, debts and shares,

80. 1ransier of negotiable instruments and shares.

81, Vesting order in case of other property.

Sale of immoveable property.

82. What Courts may order sales, .

83. Postponement of sale to enable judgment-debtor
to raise amount of decree.

84. Deposit by purchaser and re-sale on default.

85. Time for payment in full of purchase-money.

w0, Procedure in default of payment.

87. Notification on re-sale.

5. Bid of co-sharer to have preference,

89. Application to set aside sale on deposit.

go. Application to set aside sale on ground of irregu-
larity or fraud.

. 91. Application by purchaser to set aside sale on
ground of judgment-debtor having no saleable
interest. :

: 92. Sale when to become absolute or be set aside.

93. Return of purchase-money in certain cases.
. 94, Certificate to purchascr. -
95.. Delivery of property in occupancy of judgment
debtor. .
g6, Delivery of property in occupancy of tenant.




ce to delivery of possession to decree-holder or .
RS purchaser. .
Resistance or obstruction to possession of im-
©moveable property.
8. Resistance or obstruction by judgment-debtor.
g. Resistance or obstruction by dord fide claimant.
Dispossession by decree-holder or purchaser.
ol.Bond fide claimant to be restored to possession.
02. Rules not applicable to transferee lite pendente.
‘Orders conclusive subject to regula- suit.

ORDER XXIIL

eath, Marriage and Insolvency of Parties.

. No abatement” by party’'s death, if right to sue
survives. ; - o

5. Procedure where one of several plaintifis or

defendants dies and right to sue survives.

3 Procedure in chse of death of ore of several plain-
tiffs or of sole plaintiff. .

4. Procedure in case of death of one of several defen-

' dants or of sole defendant.

5. Determination of question as to legal representa-
tive. :

6. No abatement by reason of death after hearing.

7. Suit not abated by marriage of female party.

- 8. When plaintiff's insolvency bars suit. )

Procedure where assignee fails to continue suit or

give security. o

g. Effect of abatement or dismissal.

" to. Procedure in case of assignment before final

order in suit.
11. Application of Order to appeals.
12. Application of Order to proceedings.

ORDER XXIIL

Withdrawal and Adjustment of Suits.

" 1. Withdrawal of suit or abandonment of part of

claim, !

" 2. Limitation law not affected by first suit.
8. Compromise of suit.

4. Proceedings in execution not

of decrees

affected.

ORDER XXIV,

? Payr‘nent into Court,

“I. Deposit by defendant of amount in satisfaction of
claim. ;
2. Notice of deposit.

3. Interest on deposit not allowed to plaintiff after
notice.

‘4. Procedure where plaintiff accepts deposit as
satisfaction in part. :

Procedure where he accepts it as satisfaction in
full.

ORDER XXV

Security for Costs,

‘% When security for costs may be required from
plaintiff,

- Residence out of!British India.
2. Effect of failure to furnish securty.

RuULES.

-

.

o o e

~1

IT.

13.
14.

15.
16.
7.

18,

Suils

o vipw N

~3

gy aw

Commissions.
Com'missions fo examine witnessés,

Cases in which Court may issue

commission to
examine witness. g -

A O{der for commission. - ST R
. Where witness resides within Court’s jurisdiction.
. Persons for whosé exainination commission may

issue.

. Commission or Request to examine witness not

within British India.

. Court to examine witness pursuant to commis-

sion.

. Return of commission with depositions of wit-

NESSEes.

. When depositions may be read in evidence.

Commissions for local investigations.

. Commissions to make local investigations.
. Procedure of Commissioner.

Report and depositions to be evidence in suit.
Commissioner may be examined in person.

Commissions tn examine accounts.

Commission to examine or adjust accounts.

. Court to give Commissioner necessary instruc-

tions.
Proceedings and report to be evidence.
Court may direct further inquiry,

Commissions to make partitions.

Commussion io make partition of
property.
Procedure of Commissioner.

immoveable

General provisions.

Expenses of commission to be paid into Court.

Powers of Commissioners.

Attendance and examination of witnesses before
Commissioner.

Parties to appear before Commissioner.

ORDER XXVII.

by or against the Government or Public
Officers in their official capacity.

. Suits by or against Government.

Persons authorized to act for Government.

. Plaints in suits by or against Government.,

Agent for Government to receive process.

Fixing of day for appearance on behalf of
Government. .

. Attendance of person able to answer questions

relating to suit against Government,

. Extension of time to enable public officer to ma'»

reference to Government.

. Procedure in suits against public officer.

ORDER XXVIIIL
Suits by or against Military Men.;

. Officers or soldiers who cannot obtain leave may

authorize any person to sue or defend for them.

. Persons so authorized may act personally or

appoint pleader.

. Service on person so authorized, or on his pleader,

to be good service.

ORDER XXIX.

Suits by or against Corporations.

. Subscription and verification of pleading.
. Service on corporation.
. Power to require personal attendance of officer ~f

corparation.

ORDER XXVI- <ot T8 e



| o_I{_DER" XXX,

Suits by or against Firms and Persors carry-

ing on business in names other than their
oren.

1. Suing of partners in name of firm,
2. Disclosure of partners’ names.
3. Service.
4. Rizht of suit on death of partner.
5. Notice in what capacity served.
+ Aprearvance of partners,
7. No appearance except by partucrs,
8. Appearance under protest.
9. Suits between co-partners.
10. Suit against person carrying on business in name
other than his own,

ORDER XXXI.

Suits by or against Trustees, Execulors and

Administrators.

)
- 'I. Representation of beneficiaries in suits concerning
property vested in trustees, etc.
2. Joinder of trustees, executors and administrators.
3. Husband of married executrix not to join.

ORDER XXXII.

Suits by or against Minors and Persons of

Unsound Mind.

1. Minor to sue by next friend.

2. W here st is instituted vithout next friend, plaint
to be taken off the file.

3. Guardian for the suit to be appointed by Court
for minor defendant.

4. Who may act as next friend or be appointed
guardian for the suit,

5. Representation of minor by next f{riend or guard-
ian for the suit.

6. Receipt by next friend or guardian for the suit of
property under decree for minor.

7. Agreement or compromise by next friend or

guardian for the suit.
8. Retirement of next friend.
9. Removal of next friend. ;
10, Stay of proceedings on removal, etc, of next
friend. '
11. Retirement, removal or death of guardian for the
suit.
12, Course to be followed by minor plaintiff or appli-
cant on attaining majority.
13. Where minor co-plaintiff attaining majority
desires to repudiate suit. :
14. Unreasonable or improper suit.
15. Application of rules to persons of unsound mind.
16. Saving for Princes and Chiefs.

ORDER XXXIIIL
Suits by Paupers.

1. Suits may be instituted in formé pauperis.
2. Contents of application. :
4. Presentation of application.
4. Examination of applicant.
1f presented by agent, Court may order applicant
to be examined by commission.
5. Rejection of application.
6. Notice of day for receiving evidence of appli-
cant's pauperism.
7. Procedure at hearing.
8. Procedure it application admitted.
9. Dispaupering.
10. Costs where pauper succeeds.
11. Procedure where pauper fails.
12, Government may apply for payment of courts
fees.
13, Government to be deemed a party.
I

. Copy of deeree to be sent to Collector.

Rou

Summary Procedure on Negotiable Insty

ORDER XXXIV.

Suits reldting to Mo;'fgage: of Imn»:q.uea.ékh.
Property. N :

£, Parties to suits for foreclosure, sale and redemp
t‘o-". A . 5

2. Preliminary decree in foreclosuressuit, ~ = - -

3. Final decree in foreclosure-suit, :
Power to enlarge time, %

Discharge of debt.

Preliminary decree in suit o =

Power to decree sale in fereclosure-suit,

Fmal decree in suit for sale. :

. Recovery of balance due on mortgage.

. Preliminary decree in redemption-suit.

. Final decree in redemption-suit.

Power to enlarge time.

™

o~y Ovn

9. Decree where nothing is found due or whe
mortgagee has been overpaid.

10. Costs of mortgagee subsequent to decree.

11. Right of mesne mortgagee. to redeem and fors

close.
12." Sale of property subject to prior mortgage.
13. Application of proceeds. : '
14. Suit for sale necessary to bring mortgaged pr
perty to sale. - |
15. Charges.

ORDER XXXV,

Interpleader.
1. Plaint in interpleader-suit.
2. Payment of thing claimed into Court.
3. Procedure where defendant is suing plaintiff,
4. Procedure at first hearing. ;o
5. Agents and tenants may not institute intg

pleader-suits.
6. Charge for plaintiff’s costs,
ORDER XXXVI.

Special Case.
1. Power to state case for Court’s opinion. 4
2. Where value of subject-matter must be stated,
3. Agreement to be filed and registered as suit. |
4 Parties to be subject to Court’s jurisdiction.
5. Hearing and disposal of case.

ORDER XXXVIL

ments.

1. Application of Order. 1
2. Institution of summary suits upon bills of
change, etc.
3. Defendant showing defence on merits to b
leave to appear. '
4. Power to set aside decree. j
5. Power to order bill, etc,, to be deposited
officer of Court.
6. Recovery of. cost of noting non-acceptance
dishonoured bill or note.
7. Procedure in suits,

ORDER XXXVIII,

Arrest and Attachment before judgmenty
Avrvest before fudgment,

1. Where defendant may be called upon to fur

security for appearance. ;
2. Security. 4
2. Frocedure on ﬂ;‘-pIiCati@r‘, by sursty to bal

fire defendant fa'ls to fur
L secarity.




tachment before fudgment. . -
defendarit may be called upon to furnish
ity for production of property.

1ment where cause not shown or security
urnished.

of making attachment.

ation of claim to property attached before
ment. )
val of - attachment when security furnished
it dismissed. )

ment before judgment not to affect rights

or sale.

perty attached before judgment not to be re-
-hed in execution of decree:

jcultural produce not attachable before judg-

T

ORDER XXXIX.

gry Injunctions and Inierlocutory
-- Ovrders.

- Temporary injunctions.

es in which temporary injunction may be
granted. .

junction to restrain repetition or continuance of
breach. .

fore granting injunction, Court to direct notice
to opposite party. . )

rder for injunction may be discharged, varied or
t aside.

ction to corporation binding on its officers,

Interlocutory orders.

rar.to order interim sale.

gtention, preservation, inspection, etc., of sub-
ect-matter of suit.

pplication for such orders to be after notice.

land the subject-matter of suit.
osit of money, etc., in Court.

ORDER XL.

- Appointment of Receivers.
intment of receivers.
emuneration.
“Duties,
nforcement of receiver’s duties.
en Collector may be appointed receiver.

. ORDER XLI,

' ;éeqls Jrom Original Decrees,

of appeal.
at to accompany memorandum.
ts of memorandum.
unds which may be taken in appeal.
€jecticn or amendment of memorandum.
 several plaintiffs or defendants may obtain

rsal of whole decree where it proceeds on
nd common to all.

O

y of proceedings and of execution.
by Appellate Court.

en party may be put in immediate possession |

ngers, nor bar decree-holder from apply- |

by Court which passed the decree.

ty in case of order for execution of decree |
aled from, .
curity to be required from the Government
"a public officer in certain cases.

se of powers in appeal from nade |
; . order made |
€xecution of decree, i

“rocedure on admission of appeal,
stry of memorandum of appeal. S
of appeals, ' !

ate Court may require appellant ish |
nty for costs, % °P to fuenish |

e apgellapt resides out of British India.
dismiss

anneal R el
appéal witisoot

sending natice

e A e 3:\3

13. Appellate Court to give notice to Court whose
decree appealed from, : :
Transmission of papers to Appellate Court. .
C?pies of exhibits in Cqurt whose decree appealed
rom.
14. Publication and service of notice of day for hear- .
ing appeal.
Appellate Court may itself cause ndtice to be
served.
15. Contents of notice.

Procedure on hearing.
16. Right to begin.

17. Dismissal of appeal for appellant’s default.
Hearing appeal ex parte.

18. Dismissal of appeal where notice not served in
consequence of appellant’s failure to deposit
costs,

19. Re-admission of appeal dismissed for default.

20. Power to adjourn hearing, and direct persons
appearing interested to be made respondents.

21. Re-hearing on application of respondent against
whom ex parte decree made.

22, Upon hearing, respondent may object to decree

i as if he had preferred sgeparate appeal.

Form of  objection and provisions applicable
thereto.

23. Remand of case by Appellate Court.

24. Where evidence on reccrd sufficient, Appellate
Court may determine case finally.

25. Where Appellate Court may frame issues and
refer them for trial to Court whose decree
appealed from.

26. Findings and eviderce to be put on record.

Objections to finding.
Determination of appeal.
27. Production of additional evidence in Appellate
Court,
28. Mode of taking additional evidence.
29. Points to be defined and recorded.
Fudgment in appeal.
30. Judgment when and where pronounced.
31. Contents, date and signature of judgment.
32. What judgment may direct,
33. Power of Court of Appeal.
34. Dissent to be recorded.

Decree in appeal,
35. Date and contents of decree.
Judge dissenting from judgment need not sign
decree.

36. Copies of judgment and decree to be furnished
to parties.

37. Certi“ed copy of decree to be sent to Court whose
decree appeuled from, )

ORDER XLIL
Appeals from Appellate Decrees.

1. Procedure,

ORDER XLIIL
Appeals from Orders.

1. Appeals from orders.
2. Procedure.

ORDER XLIV.
Pauper Appeals.

1. Who :nay appeal as pauper.

Procedure on application for admrission of
appeal.
2, Inquiry into pauperism.
ORDER XLV.
Appeals to the King in Council.
1. * Decree ” defined.
2. A “!l'Lt' to Cours whose decern c '}'.':'- S

a " i r Ptrioe
3. el 2bc & Lo vadul Or Qun2Ls
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-.. 5 Remission of dispute to Court of first instance,

6. Effect of refusal of certificate.

ficate. !

* 8. Admission of appeal and procedure thereon,

9. Revocation of acceptance of security,

10 Power to order further security or payment.

I1. Bhect of failure to comply witl?: order,
12. Refund of balance deposit, :
13- Powers of Court pending appeal.

I4. Increase of security found inadequate.
15. I?roced‘u;e to enforce orders of King in Councit,

S poen r rel ¢ esecaion.

ORDER XLVI.

Reference.

1. Reference - question to High Court.
2. Court may ;:ss decree contingent upon decision
of High Court.
3. Judgment of High Court to be transmitted, and
case disposed of accordingly.
4. Costs of reference to High Court.
5. Power to' alter, etc.,, decree of Court making
reference.
6. Power to refer to High Court questions as to
jurisdiction in small causes,
7. Power to District Court to submit for revision pro=
ceedings had under mistake as to jurisdiction
. in small causes,

ORDER XLVII,

1. Application for review of judement,
2. To whom applications for review may be made.
3. Form of applications for review,
4. Application where rejected.
Application where granted. -
5. Application for review in  Court consisting of two
or more Judges,
6. Application where rejected
7. Order of rejection not appealable.
" Objections to order granting application. - _
8. Registry of application granted, and order for
rerearing.
9. Bar of certain applications .

32

7+ Security and deposit required on grant of certi-

" ORDER XLVIIL |
& Miscellaneous. -

1. Process to be served at expense of paf
Costs of service.

2. Orders and notices how!served.

3. Use of forms in appendices.

ORDER XLIX.
Charterved High Courts. .

1. Who may serve processes of High
2. Saving in respect of Chartered Hi

gh
3. Application of rules. :

ORDER L.
Provincial Small Cause Cous

1. Provincial Small Cause Courts.

ORDER LI
Presidexcy Small Cause Courl

1. Presidency Small Cause Courts.

3

APPENDICES TO THE FIRST SCHil
FoRrMs.

A.--PLErADINGS.

2. Description of parties

cases. .
3. Plaints. =
4. Written statements,

B.—Process. :
C.—Discovery, INSPECTION axD A
D.—DEcREES. ]
E.—ExecuTion. ;
F.—SuPPLEWENTAL PROCEEDINGS.&
G.—ArpPEaL, REFERENCE AND Revil
H.—MisceLLANEOUS, B



